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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 653/2024

IN THE MATTER OF: _
Yasser Farooq Khan S . Applicant
¥,
Union territory of Jammu and Kashmir &ors ... Respondents

REPLY AFFIDAVIT _ON BEHALF _OF THE MINISTRY OF
ENVIRONMENT, FOREST AND CLIMATE CHANGE (RESPONDENT
No.2

MOST RESPECFULLY SHOWETH:

I, Dr. K.Muthamizh Selvan, currently working as Scientist ‘E’ in

the Ministry of Environment, Forest and Climate Change (MoEFCC), Regional

Office, Chandigarh, do hereby solemnly affirm and state as under: -

1. ThatI, in my official capacity Scientist ‘E” in the Ministry Environment,
.Forest and Climate Change, Regional Office Chandigarh i.e. Respondent
No.2 in the above mentioned matter, am conversant with the facts and

circumstances of the case on the basis of official records, and as such _

authorized and competent to swear this affidavit.

T 2. That, a short affidavit is being filed by the answering respondent at this
stage and craves leave and liberty to file a detailed réply Affidavit to the
aforesaid application, as and when required.

3. That in the present application the Applicant is alleging that the Stone
Crusher's and Hot Mix Plants, (Non-Applicant. No. 6 to 18) at District

rd
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\,That, it is humbly submitted that Stone crushing units-and Hot Mix Plants
J
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Darshap Lal
Adviate

@/ need to comply with the Environmental Norms as stipulated under the

P

Kathua, are established and being operated without complying with the
critical critenia prescribed by the non-applicant authorities, and is in
blatant violation of essential environmental norms, and rules‘ governing
the establishment. It is alleged that the Stone Crusher and Hot Mix Plant
established and operated by Non-applicant No. 06 to 18, are near
residential area, educational institutions, which has resulted in significant
damage to the public health, pollution and property. The applicant has
also alleged that the action/in-action of Non-applicant No. 1 to 5, being
state functionaries, having been conferred with the duty of protection of
environment, fundamental rights of citizens, and for implementation of
operation of Stone Crusher and Hot Mix Plant in the Union Territory,
have turned their blind eye to the illegalities being perpetrated by Non-
applicant No. 6 to 18, by running the Stone Crusher and Hot Mix Plant in

violation of essential critical criteria set-out by the Non-applicant No. 1 to

Environment (Protection) Rules, 1986. Stone Crushing Units and Hot
Mix Plant falls under the Schedule- I of Environment (Protection) Rules,
1986 (Standards for emission or discharge of environmental pollutants).
That, the standalone stone crushing process/Units and Hot Mix Plant are
not covered under Environment Impact Assessment (EIA) Notification,
2006 for thé grant of prior Environment Clearance (EC). The stone
crushers Units situated within the mining lease area are covered under the
schedule 1 (a) of EIA Notification 2006.

That, the Stone Crusher units and Hot Mix Plants should be operated only
after obtaining Consent to Establish (C'I‘E)/ Consent to Operate (CTO) by
concerned State Pollution Control Board/ Pollution Control C St

(hereinafter referred to as "SPCBS/PCCs") under the €xisting provisions
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of the Water (Prevention & Control of Pollution) Act, 1974, and the Air
(Prevention & Control of Pollution) Act, 1981.

That the Answering Respondent notified the Standards of Hot Mix Plants
vide G.S.R. 376 (E) dated 18.05.2023 under Environment (Protection)
Rules, 1986, in Schedule I with the objective to ensure abatement and
control of pollution. Siting criteria and other related environmental
safeguards have also been mentioned in the notification dated 18.05.2023.
That the: Central Pollution Control Board (hereinafter referred to as
"CPCB") vide letter dated 12.07.2023 communicated the standards for
Hot Mix Plant vide above said notification to all the State Pollution
Control Boards/Pollution Control Committees for implementation. Copy
of the Notification G.S.R. 376 (E) dated 18.05.2023 is marked and
annexed herein as Annexure R2/1. Copy of the letter dated 12.07.2023

is marked and annexed herein as Annexure R2/2.

" s "‘\");/};,\\ . : . v é .
LS //'~8:.\\v1}‘~1s submitted that Stone crushing units/Hot Mix Plants shall operate only

\

“: after obtaining the CTE and CTO from concerned SPCBs and PCCs and

j‘;tz’/should- meet the conditions of consents laid down in CTE and CTO
issued by SPCBs/PCCs.

That, the Central Pollution Control Board in exercise of its power under
the Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention & Control of Pollution) Act, 1981, vide letter dated
07.03.2016 categorized the Stone Crushing Units and Hot Mix plant
under orange category with a Pollution Index score with maximum
contribution of c:lir pollution of total pollution potential. A copj of the
Categorization of Industrial Sectors under Red, Orange, Green and White

Category is annexed and marked herein as Annexure- R-2/3.

10.The Central Pollution Control Board (CPCB) haé further formulated

Environmental Guidelines issued in the month of July, 2023 for Stone
Crushing Units for ‘stone crushing’ to monijtor

P

and regulate the
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environmental guidelines for stone crushing, which further keeps a check
on the activities of ‘stone-crushers’. A copy of the ‘Environmental
Guidelines for Stone Crushing Units’ issued in the month of July, 2023 is
annexed and marked herein as Annexure- R-2/4.

11.That, the Answering respondent issued a circular vide dated 22.09.2008

stating;

“...crushing and screening (sizing of ore) without upgrading of
quality of ore is not covered by the provisions of the EIA
Notification, 2006. However, necessary clearance under the
provisions of the Water (Prevention & Control of Pollution) Act,
1974, the Air (Prevention &Control of Pollution) Act, 198 1and any
other Acts as may be applicable to such projects should be

obtained...”

T

W e

P ‘

/R N ; . . .

S Lal\ “\ A copy of the said circular is annexed and marked herein as Annexure-
Darslal \ 4

\ powe /7 R-2/5.

2ot

’12.That, it is humbly submitted that, the State Pollution Control Board is the
nodal authority in the State for dealing with cases related to pollution or
environment . management coming under the purview of the Water
(Prevention and Control of Pollution) Act, 1974, the _Air'(Preven'tion and
Control of Pollution) Act, 1981 and the Environment Protection Act
1986.

13.That, the Answering Respondent, vide notification S.0. 637 (E) dated
28.02.2014 has delegated the power to State Environment Impact
Assessment Authority (SEIAA), to issue show cause notice to project
proponents ir; case of violation of the conditions of the environment
clearances issued by the said Authorities to projects or activities within

their jurisdiction and to issue directions to the said project proponents for
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keeping such environment clearances in abeyance or withdrawing them,

if required, for violations. A copy of the notification 8.0. 637 (E) dated
28.02.2014 are marked and annexed herein as Annexure R- 2/6.

14.That, the Answering respondent vide notification S.0. 1886 (E) dated
20.04.2022 has delegated the power to the State Level Environment
Impact Assessment Authority (SEIAA) to grant Environmental
Clearances to all minor mineral mining leases, irrespective of mine lease
area and < 250 ha mining lease area in respect of major mineral mining

lease other than coal. Copy of the Notification S.0. 1886 (E) dated
20.04.2022 is marked and annexed herein as Annexure R2/7.

|
15.It is further submitted that State Department of Mines and Geology is the

|
Nodal Authority in the State for dealing with the allotment of mining

leases under the Mines and Minerals (Development and Regulation) Act

/E;::‘“T:“/OZ,;(}\/IMDR Act) and is entrusted with the enforcement and regulation of
VA 3r‘.mmng operations in a State including illegal mining. Further, the State

,_/_’iéovermnent is empowered under Section 23 C of the Mines and Minerals
\i:i.:’.";"i*"/(Development and Regulation) Act [957(MMDR Act) to make rules for

prevention of illegal mining, transportation and storage of minerals.

s 16.1t is submitted that the present reply may kindly be taken on record ar-ld
c: into consideration and the Hon’ble Tribunal may pass appropriate
e B

Order(s)/Direction(s) as deemed fit and proper under the facts and
circumstances of the present case.
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VERIFICATION

Verified at Chandigarh on this day of 6" January, 2025 that the contents of

this affidavit based on official record(s) maintained and information available

y {/\;@?{U(cﬁpncealed there from.
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
o NOTIFICATION

New Delhi, the 18th May. 2023

G.S.R. 376(E).—Whereas, certain draft rules, namely the Environment (Protection) Amendment Rules,
2022 were published in the Gazette of India, Extraordinary, Part Il, Section 3, Sub-section (i) as required under sub-
rule (3) of rule 5 of the Environment (Protection) Rules,1986, vide notification of the Government of India, Ministry
of Environment, Forest and Climate Change, number G.S.R. 805 (E), dated the 04™ November, 2022, inviting

objections or suggestions from any person likely to be affected thereby within a period of sixty days from the date on
which copies of the Gazette containing the said notification were made available to the public:

And whereas, copies of the Gazette containing the aforesaid potification were made available to the public on
the 07" November, 2022;
ections 6 and 25 of the Environment (Protection) Act,

powers conferred by s
e following rules further to amend the Environment

Now, therefore, in exercise of the
hereby makes th

1986 (29 of 1986), the Central Government
(Protection) Rules, 1986, namely: -

d commencement.-(1) These rules may be called the Environment (Protection) Second

1. Short title an
Amendment Rules, 2023.

(2) They shall come into force on ex
notification in the Official Gazette.

piry of period of six months from the date of publication of this

n) Rules, 1986, in Schedule-1, after serial number 115 and the entries

2, In the Environment (Protectio
relating thereto, the following serial number and entries shall be inserted, namely: -
Sl No. Industry Parameter Standards
) @) 3) )
“116 Hot Mix Plant | ® particulate  Matter Concentration (mg/Nm') in  stack
emission
Batch type Hot Mix Plant 150
Drum type Hot Mix Plant —
Notes:

(i)  The minimum stack height for Hot Mix Plant shall be calculated as: Stack height (H,) = 14(Q)"". where,

Q is the SO: emission rate in kg/hr.
(i1) Only approved fuel as specified by State Pollution Control Boards or Pollution Control Commi ttees shall
¢s sha

be used.
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THE GAZET
TE OF ‘
(iii) ~ Dust emission from materiy) | INM—TMINARY [PaRT [I—SEC. 3(1)]
e €rial ha : e ——— I— it =0, S
,of dust emission. ndling shal] pe contained with water sprinkling or by covering the points

(iv) The internal roads i
1al ; » Working platfoy, i
cléanall timiy g platform, loading and unloading areas in premises should be paved and kept

(v)  Provisions of the N

shall b o Polluti

P on i
€ provided with persona] (Regulation and Control) Rules, 2000 shall be followed and workers

| protective equipments,
(vi)  The green belt shall be developed along the pel'iph‘el
y.

(vii) Use of Recycled Asphalt Pavement (RSP)

shall be al i -
(viii) lowed in the aggregates.

Any process rej -
B g ejects or left over of the hot mix shall be recycled in the process.
€ site shall be reinstated :
be reinstated at the end of operalion phase i.e. after dismantling the plant.

(x) State Pollution - - .
. Control Boards or Pollution Control Committees may decide the size and capacity to

permit hot mix :
plants based on available technology and prevailing environmental conditions.

(xi)  The Hot Mix Plant shall be installed from the following siting criteria, namely: -
(a) 1 km from boundary of cities and towns;
(b) 0.5 km from habitation;
(¢) 0.2 km from National or State Highways ( from Centre Line);
(d) 0.5 km from Schools or Colleges and temples;
(e) 1 km from Hospital, court and tourist spot.

(xii)  In case existing hot mix plants are not able to meet above siting criteria at para (xi) above, the unit may
be allowed with the condition that minimum 6 metre high compound wall of Gl sheets along plot
periphery shall be installed. n

(xiii)  The hot mix plant shall be equipped with appropriate air pollution control devices as mentioned below so
as to ensure optimum efficiency to achieve the standards, namely:-

(a) Drum Type: Cyclone or multi-clones with wet scrubber;

(b)  Batch Type: Multi-clones with bag filters.
[F. No. Q-15017/14/2018-CPW]

NARESH PAL GANGWAR, Addl. Secy.

Note : The principle rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i),
o vide number S.0. 844 (E) dated the 19" November 1986 and last amended, vide notification number

G.S.R. 373(E) dated the 16" May 2023.

~printing at Government of India Press, Ril}g Road, Muyupuri, New Delhi-1 10064
FEpatalt Publications, Delhi-110054., ftvsnuma - -

Uploaded by Dte- onn J Published by the Controller of
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Speed Post/E-mail

CP-31/1/2022-IPC-IV-HO—CPCB—HO July 12, 2023
To,

The Member Secretary,
All SPCBs/PCCs
(As per the list)

Subject: Implementation of Environmental Standards for Hot Mix Plants in States/
Union Territories-reg.

Madam/Sir,

Ministry of En;/ironment, Forest and Climate Change has notified Environmental
Standards for Hot Mix Plants vide notification no. G.S.R. 376 (E) dated 18.05.2023. Copy

of nofification is enclosed herewith for ready reference and its implementation in your
State/Union Territory.

Yours faithfully

A « B X N\ "
PN ke T
(__~{Anamika Sagar)
Additional Director &
Divisional Head (IPC-I1V & V)
Encl.: As above

Copy to:
All Regional Directorates : For information and with request to fcliow-up.

Central Pollution Control Board  please.
(list enclosed )

=

OAnamika Sagar)

e

“gfeaeT Wad' 9@l 3N TR, f&eeit-110032

Parivesh Bhawan, East Arjun Nagar, Delhi-110032
I/ Tel : 43102030, 22305792, A&ETEE/ Website WWW.Cpeb nic.in
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List of all State Pollution Control Board & Pollution Control Committee

1. The Member Secretary 2. The Mcmber Sceretary
Andhra Pradesh Pollution Arunachal Pradesh State
Control Board Pollution Control Board
D. No. 33-26-14 D/2. Near Govit. of Arunachal Pradesh.
Sunrise Hospital, Department of Environment &
Pushpa Hotel Centre. Forest, Paryavaran Bhawan.
Chalamalavari Street. Yupia Road, PapuNalah,
Kasturibaipet, Naharlagun - 791110
Vijayawada — 520010

3. The Member Sceretary 4, The Mcmber Secretarn
Pollution Control Board- Assam. Bihar State Pollution Control Board
Bamunimaidam. Parivesh Bhawan. Plol No. NS-B/2.
Guwahati -~ 781021 (Assam) Paliputra Industrial Arca. Patliputra.

B Patna — 800023 (Bihar) )

5. The Mcember Sccretary 6. The Member Scerctary
Chhattisgarh Stale Environment | Goa State Pollution Control
Conscrvation Board. Parvavas Bhawan. | Board
North Block Sector-19, Naya Raipur - Nr. Pilerne Industrial Estate.
492002 (Chhattisgarh) Opposite Saligao Seminary.

L Saligao Bardez- 403511 (Goa)

7. The Mcmber Secretary 8. The Member Sceretary
Gujarat Pollution Control Board Haryana.State Pollution Control Board
Parvavaran Bhavan. C-11. Seclor-6. :
Sector 10-A, Gandhi Nagar Panchkula- 134109 (Harvana)

382010 (Gujaratl)

9. The Member Sccretary 10.The Member Sceretary
Himachal Pradesh Statle Pollution J&K State  Pollution Control
Control Board Commitlec.

Him Parivesh. Phasc-III, Parivesh  Bhawan. Shickh-ul-
New 'Shimla — 171009 Campus.  behind  Govt.  Silk
! Factory, Raj Bagh. Srinagar -

190008 (J&K)

11.The Mcmber Secrctary ‘ 12.The Member Secerctary
Jharkhand State - Pollution Karnataka State Pollution  Control
Control Board Board
T.A. Bldg.. HEC. “Parisara Bhavan .

P. O. Dhurwa. | #49 4th & 5th Floor. Church Street.
Ranchi-834004 (Jharkhand) N Bangalore 560 001 B
13.The Member Secretary 14.The Member Scerctary

"Kerala Statc Potlution Control

Board ‘
Head Office, Pattom. P. O
Thiruvananthapuram- 695 004

(Kerala)

Madhya Pradesh Pollution Control
Board

Parvavaran Parisar.

E-5. Arera Colony,

Bhopal - 462016 (Madhya Pradesh)
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.The Member Secretary

17

19.

.The Member Secretary

Maharashtra  Pollution Control
Board.
Kalpataru Points, 3rd& 4th Floor,

Sion Matunga Scheme Road No.6 |

Opp. Cinc Planet.
Sion Circle, Sion (E),

) 406

" 16.The Member Secretary

Manipur Pollution Control Board

Lamphalpat.
Implial = 795004 (Manipur)

Meghalava State Pollution
Control Board,
“ARDEN". Lumpyngngad.

Shillong- 793014 (Meghalaya)

The Member “SVE:mcrEin;'M T
Nagaland  Pollution  Control
Board

Signal Point,

Dimapur - 797112 (Nagaland)

18.The Member Secretary
Mizoram Pollution Control Board
New Scerctariat Complex,
Khatla,
Aizawl = 796001 (Mizoram) |

20. The Member Sccretary

Odisha State Pollution Control
Board

Paribesh Bhawan. A-118.
Nilakantha Nagar. Unit VIII
Bhubaneswar—751012 (Odisha)

.The Member Scceretary

.The Member Sceretary

Punjab Pollution Control Board
Vatavaran Bhawan. Nabha Road |
Patiala 147 001 (Punjab). ,

Sikkim sState Pollution Conlrol
Board

State Land Use & Environment
Cell

Govl of Sikkim. Deorali J
Gangtok — 737102 (Sikkim)

22.The Member Secrctary
Rajasthan Pollution Control Board.
A-4_ Institutional Area.
Jalana Dungn.
Jaipur 302 004 (Rajasthan)

" 24. The Mcember Secretary

Tamil Nadu Pollution Control
Board

76. Anna Salai. Guindy Industrial
Estate.  Race  View Colony,
Guindy, '
Chennai-600032 (Tamil Nadu)

3%

.The Member Sccretary

Telangana State Pollution
Control Board

Parvavarana Bhavan.

A-TH. Industrial Estate.
Sanathnagar,

Hyvderabad-500018 {Telangana)

7. The Member Secretary

Uttar Pradesh Pollution Control |
Board

ITird Floor PICUP Bhavan
Vibhuthi Khand, Gomti Nagar.
Lucknow - 226 020, (Ullart
Pradesh)

26.The Member Scerctary
Tripura State Pollution Control
Board
Parivesh Bhawan, Pandit Nehru
Complex
P.Q. Kunjaban, Gorkhabasti,
Agartala - 799 006 (Irlpum\

~ 28.The Mcmber ¢ Secretary

Uttarakhand  Pollution Control
Board )

Gaura Devi Bhawan.

46 B IT Park Sahastradhara.
Dchradun 248 001
(Uttarakhand)



29.

T h e M cnl b er S ce re t a o e e

West Bengal Pollution

©

.The Member Sceretary

Board Control | Andaman & Nicobar Islands Pollution
Paribesh Bhay y : i Control Committee,
LA. 1avan, - 10-A, Block ( Department of Science & Technology.
Sector 111, Salt Lake City | Dollyganj Van Sadan. Haddo P.O. |
Kolkata-700 091 (West Bengal) Porr  Blarldlil  TAndsman &
; Nicobar)

31.The Member Secretary | 32.The Member Seerclary
Chand{garh Pollution Control " Pollution Control Committce,
Commutec UTs of Daman. Diu and Dadra &
Paryavaran Bhawan, Ground Nagar Haveli '
Floor, : Fort Arca, Court Compound.
Sector-19 B, Madhya Marg. Moti Daman - 396 220
Chandigarh - 160 019

33.The Member Secrctary 34.The Member Secretary.
Delhi ‘ Pollution Control Lakshadweep Pollution Control
Committee. Commitlce :
Government of N.C.T. Dclhi Department of Science. Technology &
4th  Floor, ISBT Building. Environment. _
Kashmere Gate. ; Kavarati-682535
Delhi-110 006 |

35.The Member Secretary ' 36.The Member Secretary
Puducherry  Pollution Control ! Ladakh Pollution Control Comnutice

Committee |
‘B Block. Ground Floor.

Chief Secretarial.
Puducherry-6035 001

- Wildlife Office Building. Near Council

Secrctariat.  Opposite  Police  Station
Housing Colony. Leh-194101 (Ladakh)

.
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List of all Regional Directorates

Regional Director (Bengaluru)
Central Pollution Control Board
A-Block, Nisarga Bhavan
(l‘sl' and 2nd Floors, 7th D Cross
I'himmaiah Road, Shivanagar
Bengaluru-360079 -

Regional Director (Kolkata)
C\cnlral Pollution Control Board
*South end Conclave” Block-302
5th & 6th Floor.

1582, Razidanga, Main Road
Kolkata-700107

Regional Director { Lucknow)

Regional Director (Shillong)
Central Pollution Control Board
“TUM-SIR™. Lower Moti nagar,
Near Fire Brigade H.Q..
Shillong-793014

Regional Director (Chennai)
Central Pollution Control Board
77-A, 2nd Floors. South Avenue
Road

Ambattur Industrial Esate
Ambattur Taluk. Thiruvallur

District

i

Regional Dircctor (Bhopal)

Central Pollution Control Board
Parivesh Bhawan. Paryavaran
Parisar '

E-5. Arcra Colony

Bhopal — 462016

Central Pollution Control Board

PICUP Bhawan,
Vibhuti Khand. Gomti Nagar

Lucknow-226020

“Regional Director (Vadodara) T

Central Pollution Conirol Board
Parivesh Bhawan, Opp. Ward

No. 10
VYMC Office Subhanpura,
Vadodara ~ 390023

“Regional Dircctor (Chandigarh)

Central Pollution Control Board
Sccond Floor, BSNL Telephone
Exchange. Sector-49.
Chandigarh - 160047

j
_l Chennai-600058

"—3 Regional Director (Punc)

| Central Pollution Control Board
Row House No. 1,
Nisarg Vihar. Balcwadi
Punc-4110453 ‘

et T T
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delli. the 18th Ma_{. 2023
G.S.R. 376(E).—Wlicreas. <ertain draft rules, namely the Environment (Protection) Amendment Rules.

2022 were published in the Gazette of India, Extraordinary, Part Il Scction 3. Sub-scction (i) as required under sub-

rulcw(3)‘ of rule 5 o{lhe Envirom‘ucm (Protection) Rules. 1986, vide notification of the Goyernment of India. Ministrs
of .hnfxromnent. l-orgst and Climate Change, number G.S.R. 805 (E). daled the 04" November. 2022, imy Hing
obJ_ccllons_or suggestions from any person likely (o be affected thercby within a period of sixty days from the date on
which copices of the Gazette containing the said notification were made available to the public;
_ And whereas, copics of the Gazette containing (he aforesaid notification were made available to the public on

the 07™ November, 2022:

Now. therefore. in exercise of the powers conferred by sections 6 and 25 of the Environment (Protection) Act.
1986 (29 of 1986). the Central Government hereby makes the following rules further (o amend the Environment
(Protcetion) Rules, 1986. namely -

1. Short title and commencement.-(1) These rules may be called the Environment (Protection) Second

Amendment Rules, 2023,

(2) They shall come into force on expiry of period of six months from the datc of publication of this
notification in the Official Gazette.
In the Environment (Protection) Rules. 1986, in Schedule-l after scrial number 115 and the entrics

2 ‘
relating hereto, the following serial number and entries shall be inserted, namely: -
SL No Industry Parameter Standards
116 Hot Mix Plant Particulate  Matter Concentration  (mg/Nm') in  stack |
cmission
Batch type Hot Mix Plant 150
Drum type Hot Mix Plant T8
Notes: *

()  The minimum stack height for Hot Mix Plant shall be calculated as: Stack beight (H ) = | Q) " where.

is the SO- emission rate in kg/hr. o ) _
(i1) S:IS\ l}::)p'sro('cci fucl as specified by State Pollution Control Boards or Pollution Control Conmi iees shiall
ii nly ¢ as 3 | N

be used.
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(n) Dust CIission (ro _—
of dus( Cluission.

N material hapdi; :
erial handling shall be contained with water sprinkling or by covering the |

() The miern; 'O
al roads worki 0 0
N ! ! mg pli §

ading and unloading arcas in prenuses should be paved i
(V) Provisions of (he N

shall be provided N lmsc Pollution (Regulation and Control) Rules. 2000 shall be followed and we

ith personal profective equipments.

Vi) 21e 2
( . The green belt shalp be developed along the periplery.
(vii) Use of Reevele
s¢ of Reeyveled Asphall Pavemen (RSP) shall be allowed in the aggregates.
(i) Am p
process rejects or left over of the hot mix shall be recycled in the process.

(N)  The
site shall be reinstated af the end of operation phasc i.c. after dismantlig the plant

(X) 1
’ ‘lk Plolluuon Control Boards or Pollution Control Commitices may decide the size and capic
permuthot mix plants based on available technology and prevatling environmenial conditions

& lix Pl ; ; s N .

(N1 The Hot Mix Plang shall be installed from (he follow ing siting coiteria. namely: -

(a) L kin from boundary of citics and towns:

(o] 0.5 km [rom habitation:

(¢) 0.2 km from National or State Highways ( from Centre Line).
W) 0.5 km from Schools or Colleges and temples:

(¢) I km from Hbspilal. court and (ourist spot.

(Xii) In casc existing hot mix plants are not able 1o mect above siting criferia al para (xi) above. the un
be allowed \\uh the condition that minimum 6 mectre high compound wall of GI sheets alon
periphery shall be installed. '

{xiii) The hot mix plant shall be equipped with appropriate air pollution control devices as mentioned be
as (o ensure optimum efficiency to achieve the standards, vamely:-

(a) Drum Type: Cyclone or multi-clones with wet scrubber:
(b) Batch Type: Multi-clones with bag filters.
IF. N0 Q-15017/1472018
NARESH PAL GANGWAR. Addl

Note @ The principle rules were published in the Gazeue of India. Extraordmary . Part (L Scction 3. Sub-scct
vidde number S.0. 844 (E) dated the 19 November 1986 and last amended. vide nouhcauon 1

G.S.R. 373(E) tlated the 16™ May 2023 _ )

ih\ Die. of rmlnm 2 at (m\xrnmuu of India Press. I(um I<md M 2 ”\u“ k\m Dl = 100 M_H
and Published by the Controller of l ublications. Dethi-1 10034, i o

e

mln(ufu




413

Anneyure R2 =3

eld ggey Hase ard

(UGIgew U J9 SSqisiE WeE UEHTE

No.B-29012/ ESS(CPA)/2015-16/ March (7, 2016

To
The Chairman

All the State Pollution Control Boards / Pollution Control Committees
( List Attached)

SUB: MODIFIED DIRECTIONS UNDER SCCTION 18(1j(b) OF THE WATER
{PREVENTION & CONTROL OF POLLUTION) ACT, 1974 and THE AIR
(PREVENTION & CONTROL OF POLLUTION) ACT, 1981 REGARDING
HARMONIZATION OF CLASSIFICATION OF INDUSTRIAL SECTORS
UNDER RED / QRANGE / GREEN /WHITE CATEGORIES.

WHEREAS, under section 16 (2)(b) of the Water (Prevention and Control of
Pollution) Act, 1974 and under Section 16 (2)(c) of the Air (Prevention & Control of
Pollution) Act, 1981, one of the functions of the Central Pollution Control Board (CPCBJ,
constituted under the Water (Prevention and Control of Pollution) Acl, 1974, is to
coordinate activities of the State Pollution Control Boards (SPCBs) and Pollution Control
Committees (PCCs); ancd

WHEREAS, under section 16 (2)(c) of the Water (Prevention and Controj of
Pollution) Act, 1974 and under Section 16 (2)(d) of the Air (Prevention & Control of
Pollution) Act, 1981, one of the functions of the CPCB is to provide technical assistance
and guidance to SPCBs and PCCs; and

WHEREAS, it was brought to the notice of CPCB, that different SPCBs / PCCs
were  following  different criteria for classification of industrial  sectors under
Red/Orange/ Green category and that classitication was being used by the SPCBs/ PCCs
for grant of consents toindustries and for Inventorization / survedlance of industrics,

WHEREAS, the issuc regarding classification of industries was deliberated upon
in the 56" Conference of Chairmen & Member Secretaries of CPCB & SPCBs/ PCCs held
on August 31, 2010 and a working group comprising of reprosentatives from SPCBs &
CPCB was constituted to prepare a c<->nsuln.l<.neq li‘.\;l of industrial sectors falling under
Red/Orange/Green category to bring uniformity in classitication of industrial seclor
across the country;

atvae e gl SR e (2edto oo

Parivesh Bhawan ', £ast Arjun Nagar Deiby
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WHEREAS, the report prepared by the Working Group was discussed in the 57
Conderence of Chairmen & Member Secretaries of CPCB& SPCBs/PCCs held in Delhi on
September 15, 2011, wherein some modifications were proposcd;

WHEREAS, the final report of the working group was prepared, incorporating the
‘suggestions/ observations made in the 570 Conference of Chairmen and Member
Secretaries of CPCB & SPCBs/PCCs and in exercise of the powers delegated to the
Chairman, CPCB under Section 18(1)(b) of the Water Act, 1974, following, dircctions were
issued for compliance to all SPCBs/PCCs to maintain uniformity in categorization of
industries as red, orange and green as per list finalized by CPCB, which identified 85
types of industrial sectors as “Red’, 73 industrial sectors as “Orange’ and 86 sectors as
‘Green’;

a). To maintain uniformity in categorization of .industries under Red/
Orange/Green category, the SPCBs / PCCs shall adopt the list as finalized by CPCB basced
on the recommendations of that Workmg Group tor grant of Consent, inventorization of
industries under Red, Orange and Green ca tegories and other related activities.

(b).  The SPCBs/PCCs shall revise the list of Red, Orange and Green categorics
of industries operating=in their jurisdiction based on the criteria specitied in the finai
report of that Working Group and submit the same to CPCB within 90 davs in hard copv
as well as soft copy;

WHEREAS, later-on, it was observed that the process of categorization thus far was
primarily based on the size of the industries and consumption of resources and pollution
due to discharge of emissions and effluents and its likelv impact on health was not
considered as primary criteria;

WHEREAS, there have been proposals from the SPCBs / PCCs and industrial
associations for categorization of the industrial sectors in a more pragmatic manner. The
issuc was discussed during the national level conference of the Environment Ministers of
the States, held in New Delhi during April 06-07, 2015 and also du ring the Conderence of
the Chairmen and Member Secretaries of CPCB and SPCBs/ PCCs held in Now Delhi on
April 08, 2015. Accordingly, a"Working Group’ comprising of the Members trom Central
Pollution Control Boarcj and State Pollution Control Boards representing the States of
Andhra Pradesh, Punjab, Tamilnadu, West Bengal, Madhva Pradesh and Maharashtra,
was constituted to revisit the criteria of categorization of industries and suggest ralionale
based on pollution potential for categorization of industrial sectors and adopting it tor
implementation of pollution control plan,

WHEREAS, the Working Group has developed the criteria of calegorization of industiial
sectors based on the concept of Pollution Index which is a function of the emissions (atr
pollutants), effluents (waler pollutants), hazardous wastes gencrated  and consumpnon of
resources. For this purpose the references are taken from the the Walo ("revention and Control

25
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of Pollution ) Cess (Amendment) Act, 2003, Standards so far prescribed for various pollulants
under Environment (Protection) Act , 1986 and Doon Valley Notification, 1989 issued by
MoEFCC. The Pollution Index (Pl of any induslrial sector is a number from 0 to 100 and the
increasing value of Pl denotes the increasing degree of pollution load from the industrial sector;

WHEREAS |, based on the scries of consultations with SPCBs, different Government / Non-
government Institutions including industries and MoEFCC, the following criteria on 'Range of
Pollution Index “for the purpose of categorization of industrial sectors has been finalized:

o Industrial Sectors having Pollution Index score of 60 and above - Red category

o Industrial Sectors having Pollution Index score of 41 1059 -Qrange category
o Industrial Sectors having Pollution Index score of 21 1o 40 -Green calegon
¢ Industrial Sectors having Pollution Index score incl. & upto 20 -While calegory

WHEREAS, based on the revised criteria, the ‘Tinal Reporton Revised Categorization
of Industrial Sectors under Red/Orange/Green/White' has been evolved. The
‘Categorization’ is based on the relative pollution potential of the industrial seciors and
grouping of the industrial sectors based on the use of raw materials, manufacturing
process adopted and pollutants likely to be generated;

WHEREAS, based on relative Pollution Index, the number of industrics in various
categories are as under ;
1. The Red category of industrial sectors: 60
ii.  The Orange category of industrial sectors: 83
lii.  The Gxeen category of industrial sectors: 63 and
iv.  The Newly introduced White category: 36

WHEREAS, there shall be no necessity of obtaining the Conseni to Operate” for White
category ol industrics and an intimation to concerned SPCB / PCC shali suffice;

WHEREAS, -the purpose of categorization is to ensure that the wdusiry is
established in a manner consistent with the environmental objectives and to prompt
industrial sectors to adopt cleaner technologies, ultimately resulting in generation of no
or minimum pollutants.

WHEREAS the new categorization system shall also facilitate in self-assessment
by inclustries;

Now, therefore, in exercise of the powers delegated to the Chairman, CPCB under
Section 18(1)(b) of the Water (Prevention & Control of Pollution) Act, 1974 and Section
18(1)(b) of the Air ( Prevention & Control of Pollution), Act, 1981 the carlier Directions
issued in June 2012 in the context of categorisation of induslries as Red, Orange & Green
are withdrawn with immediate effect and following ‘Directions’ aye hereby issued for
compliance by all SPCBs and PCCs

7}
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That the SPCBs and PCCs shall adopt the Revised Critena of categorization

of industrial sectors as detailed in table nos. F1, 12, F3 and £4 and Revised
Lists of Red, Orange, Green and White categorics of mdustrial “L‘Ci“r“:
presented at table no. G2, G3, G4 and G5 respectively, in the 'FFimal Repornt
as attached herewith immediately. o
That all pending applications for consideration of ‘Consent o Establish
and 'Consent to Operate” and future such applications shall be processed as
per revised criteria. ‘
That the SPCBs and PCCs will provide the list of industrics identificd in
each category existing in the State which have been considercd for grant ol
consents. SPCBs/PCCs will forward the list of such industries before
31.05.2016 and the same will be uploaded on the websites Ot respective
SPCB/PCC.

That the ‘Revised Lists of Red, Orange, Green and White  category of
industrial sectors’ shall be used by the SPCBs and PCCs far Consent
Management and inventorization of industries under Red, Orange ,Green
and White categories. Siting of industries shail be only in coittorming areas.
SPCBs / PCCs shall evolve sector specific plans for control of poliution and
industrial surveillance for verifving comphance

That the SPCBs and PCCs shall revise /prepare the inventory of Red,
Orange, Green and White categories of industries operating in therr
jurisdictio‘n based on the revised criteria specified in the Final Report and
submit the same to CPCB within 90 days i.e., betore 30.05 2016 in hard copy

as well as solt copy.

That the listed category of industries or those identified later-on undoe

difterent categories shall not be linked to sanction ot loan /finance or bank
proceedings.

That any further addition of any new or lefl-over industrial sector and then
cntc'goz'izalion which is nol listed in the revised st ot Red, Orange, Green
and While industrial sectors, shall be done at the level of concerned SPCRB
/PCC following revised criteria & guidelines as detailed in the attached
document and no concurrence of CPCB shall normally be reauired [ is
further clarified thal while categorizing the industrios, fractional numbors
shall be rounded off Lo nearest integer.

&=
N
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The SPCBs/PCCs shall acknowledge the receipt of directions and_ SLijn?it the
‘Action Taken Report’ in compliance with these directions to CPCB before
15.04.2016.

Copy to:

N

[&1

- The Chief Secretary of all tl

The Secretary ,

Ministry of Micro, Small and Medium Entrepreneurs
, New Delhi- 110011

Udyog Bhawan, Rafi Marg

. The Secretary,

Ministry of Heavy Industri
Udyog Bhawan, Rafi Marg
The Secretary,

1 States and UTs

es
, New Delhi- 110011

Ministry of New and Renewable Energy

Block-14, CGO Cnmplex,

Lodhi Road,New Delhi-110 003,

The Advisor(CP Division)

Ministry of Environment Forests and Climate Change

Indira Parvavaran Bhawai

il

Jor Bagh Road, New Delhi - 110 003
All Zonal Offices of CPCB

‘n
L
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(A.B. Akolkar) 5.0 /¢
Member Secretary
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Executive Summary

Categorization of Industrial Sectors under Red, Orange, Green and White Categor

The Ministry of Environment, Forest and Climate Change (MoEFCC) had brought out
notifications in 1989, with the purpose of prohibition/ restriction of operations of certain industries to
protect ecologically sensitive Doon Valley. The notification introduced the concept of categorization
of industries as ” Red”, “Orange “and “Green” with the purpose of facilitating decisions related to
location of these industries, Subsequently, the application of this concept was extended in other parts
of the country not only for the purpose of location of industries, but also for the purpose of Consent
management and formulation of norms related to surveillance / inspection of industries.

The concept of categorization of industries continued to evolve and as different State Pollution
Control Boards interpreted it differently, a need arose to bring about necessary uniformity in its
application across the country. In order to harmonize the ‘Criteria of categorization’, Directions were
issued by CPCB under Section 18(1)(b) of the Water (Prevention & Control of Pollution) , Act, 1974 to
all SPCBs/PCCs to maintain uniformity in categorization of industries as red, green and orange as
per list finalized by CPCB, which identified 85 types of industrial sectors as ‘Red’, 73 industrial
sectors as ‘Orange’ and 86 sectors as ‘Green'.

The process of categorization thus far was primarily based on the size of the industries and
consumption of resources. The pollution due to discharge of emissions & effluents and its likely
impact on health was not considered as primary criteria. There was demand from the SPCBs / PCCs
and industrial associations for categorization of the industrial sectors in a more transparent manner.
Accordingly, the issue was discussed thoroughly during the national level conference of the
Environment Ministers of the States, held in'New Delhi during April 06-07, 2015 and a ‘Working
Group” comprising of the members from CPCB, APPCB, TNPCB, WBPCB, PPCB, MPPCB and
Maharashtra PCB is constituted to revisit the criteria of categorization of industries and recommend
measures for making the system transparent and rational.

The Working Group has developed the criteria of categorization of industrial sectors based on the
Pollution Index which is a function of the emissions (air pollutants), effluents (water pollutants),
hazardous wastes generated and consumption of resources. For this purpose the references are taken
from the the Water (Prevention and Control of Pollution ) Cess (Amendment) Act, 2003, Standards
so far prescribed for various pollutants under Environment (Protection) Act , 1986 and Doon Valley
Notification, 1989 issued by MoEFCC. The Pollution Index PI of any industrial sector is a number
from 0 to 100 and the increasing value of PI denotes the Increasing degree of pollution load from the
industrial sector. Based on the series of brain storming sessions among CPCB, SPCBs and MoEFCC ,
the following criteria on ‘Range of Pollution Index ‘for the purpose of categorization of industrial

sectors is finalized.
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o Industrial Sectors having Pollution Index score of 60 and above - Red category

© Industrial Sectors having Pollution Index score of 41 to 59 -Orange category
o Industrial Sectors having Pollution Index score of 21 to 40 -Green category
o Industrial Sectors having Pollution Index score incl.&upto 20 -White category

The newly introduced White category of industries pertains to those industrial sectors which are
practically non-polluting such as Biscuit trays etc. from rolled PVC sheet (using automatic vacuum
forming machines), Cotton and woolen hosiers making (Dry process only without any
dying/washing operation), Electric lamp (bulb) and CFL manufacturing by assembling only,
Scientific and mathematical instrument manufacturing, Solar power generation through photovoltaic
cell, wind power and mini hydel power (less than 25 MW).

The salient features of the ‘Re-categorization” Exercise are as follows:

» Due importance has been given to relative pollution potential of the industrial sectors

based on scientific criteria . Further, wherever possible, splitting of the industrial sectors is

also considered based on the use of raw ma terials, manufacturing process adopted and in-

turn pollutants expected to be generated.

The Red category of industrial sectors would be 60.

The Orange category of industrial sectors would be 83.

The Green category of industrial sectors would be 63.

Newly introduced White category contains 36 industrial sectors which are practically non-

polluting. '

There shall be no necessity of obtaining the Consent to Operate” for White category of

industries. An intimation to concerned SPCB / PCC shall suffice.

> No Red category of industries shall normally be permitted in the ecologically fragile area
/ protected area.

Y VV YV

Y

The purpose of categorization is to ensure that the industry is established in a manner which
is consistent with the environmental objectives. The new criteria will prompt industrial sectors
willing to adopt cleaner technologies, ultimately resulting in generation of fewer pollutants. Another
feature of the new categorization system lies in facilitating self-assessment by industries as the
subjectivity of earlier assessment has been eliminated. This ‘Re-categorization’ is a part of the efforts,
policies and objective of present government to create a clean & transparent working environment in
the country and promote the Ease of Doing Business.

Other similar efforts include installation of Continuous Online Emissions/ Effluent
Monitoring Systems in the polluting industries, Revisiting of the CEPI (Comprehensive
Environment Pollution Index) concept for assessment of polluted industrial clusters, Revision of
existing industrial Emission/Effluent discharge standards, initiation of special drive on pollution
control activities in Ganga River basin and many more in coming future.
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Revised Criteria of Categorization of Industries

“Securing industrial pollution control in accordance with the Water (Prevention & Control
of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 by linking with

categorization of industries, consent management and vigilance - ‘In context of Red, Orange,

Green and White categories of industries”

A: Genesis of Categorization:

* The Ministry of Environment, Forest an& Climate Change (MoEFCC) had
brought out notifications, which inter-alia refers to Prohibition/ Restriction on
operation of industries to protect ecologically sensitive areas or areas.of specific
importance. This has for the first time brought the concept of categorization of
industries to” Red”, “Orange “and “Green” and restrict their operation in
certain areas of importance. Therefore, it is at-once interpreted that Red,
Orange and Green categorization is linked with location specific needs.

* The notification of MoEF was first brought on 2nd February,1989 in case of
“Restriction on location of industries, mining operations and other
developmental activities in Doon Valley in “Uttarakhand” and thereafter
another notification on 24t February 1999 regarding restriction on the setting
up of industries in Dahanu Taluka in Maharashtra. The categorization had
been made mainly on the basis of size of the industries, man power and
consumption of resources.

e However, in other parts of the country, there have been variations in context to -
the classification of industries under Red, Orange and Green categories. SPCBs
/ PCCs were following their own criteria in different States thereby creating
confusion.

e In order to harmonize the ‘Criterié of categorization’, a ‘Working Group’ was
formed as per resolution passed during the 57t" Conference of the Chairmen &
Member Secretaries of CPCB and SPCBs. Based on the recommendations of the

Working Group, Directions dated 4/6/2012 under Section 18(1)(b) of the Water

4
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( Prevention & Control of Pollution) , Act, 1974 were issued to all SPCBs/PCCs
with the effects to maintain uniformity in categorization of industries as red,
green and orange as per list finalized by the Working Group. This indicative
list included 85 types of industrial sectors as ‘Red’, 73 industrial sectors as
‘Orange’ and 86 sectors as ‘Green’. However, these identified categories have

not been assigned with scores as per existing criteria/ or any new criteria

B: Categorization criteria used by SPCBs/PCCs:

SPCBs and PCCs use the criteria of Red, Orange and Green categories for censent
management and vigilance purposes for carrying out inspections to verify compliance
to the stipulated standards. However the above categorization do not emphasize on

sector-specific plan for control of pollution in accordance with priorily based on

pollution index.

C: Gap in the process:

1. The .categorization has been made mainly on the basis of size of the
industries and consumption of resources. The pollution due to discharge of
emissions & effluents and its impact on health was not considered as
primary criteria.

2. Categorization was on random basis, no scoring system was adopted.

D: Resolutions made during National Level Conferences

The issue was discussed thoroughly during the following national level conferences held in
New Delhi:

Conference of the Environment Ministers of Central Government and Stale

Governments during April 06-07, 2015

59th Conference of Chairmen & Member Secretaries of Pollution Control Boards /
Pollution Control Committees held on April 08, 2015

Accordingly following resolutions were made during the Conferences:

5
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30

A ‘Working Group’ comprising of the members from CPCB, APPCB, TNPCB, WBPCB,
PPCB, MPPCB and Maharashtra PCB is constituted. '

This WG shall revisit the aategorization of industries that is based on pollution index criterin &
envirominental issues such as generation of emission, effluent and hazardous wastes.

The categorization will be done on the basis of composite score (0-100 marks) of Pollution
Index given in accordance with the following weightage.

Air Pollution Score based on parameters namely PM, CO, NOx, SOx, 40 Marks
HMs , Benzene, Ammonia and other toxic parameters relevant to the
industry.

Water Pollution Score based on parameters namely pH, TSS, NH;-N, 40 Marks
BOD, Phenol and oflier toxic pollutants relevant to the industry.
Hazardous wastes ( land fillable, incinerable, recyclable) as gencrated 20 Marks
by the industry. :

Note :

*  Parameters to be decided on the basis of the nature of the wastes generating from
the industrial sector.

Industries having only either water pollution or air pollution, the score will be
» normalized wrt 100.

Based on the score of the Pollution Index, pllowing ctegorization be made :
o Typeof industrics, ifscores 60 and above be ca tegorized as Red
o Type of industries, if scores from 30 to 59 be cntegorized as Orange
o Typeof industrics, if scores from 15 to 29 be artegorized as Green
o Type of industries, if less Han 15 be aategorized as White or non-polluting industry.
SPCBs/PCCs may issuc consent to the industries
- Red category of industrics for 5 years.
- Orange category of industries for 10 years.
- Green aategory of industries for 15 years.
- No necessity of consent for non-polluting industries.
No red caategories of industries will be pennitted to eslablish in cco-sensitive areas and

protected areas.

7

E: Follow-up Actions made on the Resolutions :-

¢ Accordingly, a Committee comprising the Chairmen of CPCB, APPCB, TNPCB,

MPPCB, MPCB, PPCB, WBPCB and MS, CPCB was constituted vide CPCB OM d

ated
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23.04.2015 to review & classify industrial sectors into different categories based on

criteria of respective pollution potential.

e The categorizan'én is made on the basis of following:
© Quality of emissions (air pollutants) generated
© Quality of effluents ( water pollutants) generated
o Types of hazardous wastes generated

o Consumption of resources

* Reference is taken from the following :
o The Water (Prevention and Control of Pollution ) Cess Act, 1977
o Standards so far prescribed for various pollutants under the Environment
(Protection) Act, 1986
o Doon Valley Notification, 1989 issued by MoEF.

F: Scoring Methodology :

The details on the scoring methodology in respect of the aforesaid 3 components is

presented in the following tables F-1 to F4 .
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Table F-1 : Water Pollution Scoring Methodology

. NOJ Activity / Types of Discharges Score
Part A : Score W1 : Score based on types of expected criteria water-pollutants present in
industrial processes waste waters. Maximum of the following seven categories is to be taken.

W11 Waste-water which is polluted and the pollutants are - 30
* not easily biodegradable ( very high strength waste waters having
BOD > 5000 mg/1); or
* {oxic; or

*  both toxic and not easily biodegradable. :
(Presence of criteria water pollutants having prescribed standard
limits up-to 10 mg/1 or having BOD > 5000 mg/1). For details
appendix 1 may be referred)

W12 Non-toxic high strength polluted waste-water having BOD in the range of | 25

1000-5000 mg/1 and the pollutants are biodegradable.

(Presence of criteria water pollutants having prescribed standard
limits from 11 mg/1 to 250 mg/1 and having BOD strength in the
range of 1000-5000 mg/1) . For details appendix 1 may be referred)
W13 Non toxic- polluted waste-water having BOD below 1000 mg/1 and the | 20
pollutants are easily biodegradable.

(Presence of criteria water pollutants having prescribed standard limits .
from 11mg/I to 250 mg/I and having BOD strength below 1000 mg/1)
For details appendix 1 may be referred) ‘

W14 Waste-water generated from the chemical processes and which is polluted | 15
due to presence of high TDS ( total dissolved solids) of inorganic nature.
(Presence of criteria water pollutants having prescribed standard limits
more than 250 mg/1. For details appendix 1 may be referred)

W15 Waste-water generated from the physical unit operations / processes and | 12
which is polluted due to presence of TDS (total dissolved solids) of
Inorganic nature and of natural origin like fresh-water RO rejects, boiler
blow-downs, brine solution rejects etc.

(Presence of criteria water pollutants having prescribed standard limils
more than 250 mg/1. For details appendix 1 may be referred)

W16 Non-toxic polluted waste-water from those units which are: 12
» Having the overall waste-water generation less than 10 KLD and
e The pollutants are easily bio-degradable having BOD below 200"

:mg/1 which can be easily treated in a single slage ASP (aclivated

8



sludge process) based Effluent Treatment Plant.
Note : This is a special category and is applicable to only those units

having over-all liquid waste generation less than 10 KLD with low
strength organic load.

W17 Waste-water from cooling towers and cooling-re-circulation processes
Part B : Score W2 : Score based on huge discharges of any kind (Penalty Clause)
W2 Industry having overall liquid waste generation of 100 KLD or more |1

including industrial & domestic waste-water.

Overall Water Pollution Score W = WI1+W2

R e =
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Appendix 1

*  Water Pollutants covered under Group W11:

v" Free available Chlorine , Total residual chlorine, Fluoride (as F),
Sulphide (as S), Free Ammonical Nitrogen, Dissolved phosphates (as
P), Free ammonia (as NH3), Nitrate Nitrogen, Mercury (As Hg),
Selenium (as Se), Hexa-valent chromium (as Cr + 6), Lead (as Pb), Tin,
Vanadium (as V), Cadmium (as Cd), Manganese (as Mn), Total
chromium (as Cr), Copper (as Cu), Iron (as Fe), Nickel (as Ni), Zinc (as
Zn), Benzene, Arsenic (as As), Benzo-a-pyrene, Cyanide (as CN),
Phenolic compounds (as CsHsOH) , Adsorbable Organic Halogens
(AOX), Boron and /or '

v BOD st‘rength of waste water > 5000 mg /1

*  Water Pollutants covered under Group W12:

v" Sodium Absorption Ratio (SAR) , Biochemical oxygen demand (3 days
at 27°C), Total Kjeldahl nitrogen (TKN), Ammonical nitrogen (as N),
Suspended solids, Total nitrogen (as N), Chemical oxygen demand, Qils
& grease and

v" BOD strength of waste water is in the range of 1000-5000 mg/1

«  Water Pollutants covered under Group W13:

v Sodium Absorption Ratio (SAR), Biochemical oxygen demand (3 days at
27°C), Total Kjeldahl nitrogen (TKN), Ammonical nitrogen (as N),
Suspended solids, Total nitrogen (as N), Chemical oxygen demand and

v' BOD strength of waste water is below 1000 mg/|

. Water Pollutants covered under Group W14 and W15;

Chlorides as Cl, Colour , Total dissolved solids (TDS - Inorganic)

«  Water Pollutants covered under Group W16

v BOD strength of waste water is below 200 mg/l and overall
discharge is less than 10 KLD.

10
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Table F-2: Air Pollution Score

is from 12 MT/day to 24 MT/day and the particular
(Particulate/ gaseous/process) emissions from which can be
controlled with suitable proven technology.

Overall Air Pollution Score -A = Al + A2

SL Air s ‘Range of Prescribed Standard ’ of criteria pollutants Marks
No. " Pollutants
Group
Part1:Score Al =Score based on types of expected criteria Air Pollutants present in the emissions .
Maximum of the following seven categories is to be taken. For details appendix 2 may be referred.
1 Group A1A Presence of criteria air pollutants having prescribed standard limits up- 30
to 2 mg/Nm3 ;
2 Group A1B Presence of criteria air pollutants having prescribed standard from 3 25
t010 mg/Nm3 ;
3 Group A1C Presence of criteria air pollutants having prescribed standard from 11 to 20
50 mg/Nm3
4 Group A1D Presence of criteria air pollutants having prescribed standard from 51 to 15
250 mg/Nm3
5 Group A1E Presence of criteria air pollutants having prescribed standard from 10
251mg/Nm3 & above.
6 Group A1F ¢ Generation of fugitive emissions of Particulate Matters which are: 10
o Not generated as a result of combustion of any kind of
) fossil-fuel.
o Generated due to handling / processing of malterials
without involving the use of any kind of chemicals.
o Which can be easily contained /controlled with simple
conventional methods
7 Group A1G e Generation of Odours which are : 10
o  Generated due to application of binding gums / cements
/adhesives /enamels
o Which can be easily contained /controlled with simple
conventional methods
Part2: Score A2 = Score based on consumption of fuels and technologies required for air pollution control :
6 Group A2F1 e All such industries in which the daily consumption of coal/fuel | 10
is more than 24 MT/day and  the  particular
(Particulate/ gaseous/process) emissions from which can be
controlled only with high level equipments / technology like
ESPs, Bag House Filters, High Efficiency chemical wet
. scrubbers etc.
7 Group A2F2 = All such industries in which the daily consumption of coal/fuel | 5

Al
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Appendix 2

Air pollutants covered under Group AlA:

Cd+Th, Dioxins & Furans, Mercury, Asbestos

Air Pollutants covered under Group A1B:

HF, Nickel+ Vanadium, HBr, Manganese, Lead, H2S, P205 as H3PO4

Air Pollutants covered under Group A1C:

Chlorine, Pesticide compounds, CH3Cl, . TOC, Total Fluoride,
Hydrocarbons, NH3, HCL vapour & Mist, H2504 Mist, SO2

Air Pollutants covered under Group A1D:

CO, PM, CO,.NOx

Air Pollutants covered undér Group A1E:

NOx with liquid-fuel, SO2 with liquid-fuel

12




Table F-3: Hazardous Waste Generation Score

SLNo. | Types of Hazardous Waste Generated as per Schedule 1 / | Score
Schedule 2 of Hazardous Waste ( Management, Handling &
Trans-boulldary Movement) Rules , 2008 . Maximum of the
following four categories is to be taken

HW1 * Land disposable HW which require special care & |20

treatment for stabilization before disposal.

HW?2 * Incinerable HW Lo

HW3 * Land disposable HW which doesn’t require treatment & | 10

stabilization before disposal.

* High volume low effect wastes such as fly-ash, phspho-
gypsum, red-mud, slags from pyro-1netallurgical
operations, mine tailings and ore beneficiation rejects)

HW4 * Recyclable HW, which are easily recyclable with proven | 10

technologies.

13
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Table F-4: Calculation Sheet

Industrial Sector - .............
1. Water Pollution Score (W)
Scores Waste Water Category Value
Score on W1
Score on W2

Water Pollution Score = W1+W2

2. Air Pollution Score (A)

Scores Air Pollutant Category Value

Score on Al

Score on A2 =

Air Pollution Score = A1+A2

3. Hazardous Waste Score (HW)

Scor.e * HW Category Value

HW

Grand Total =W + A + HW

Note :

1.

Any of the industrial sector having only either air pollution (A) or water pollution
(W) , the score will be normalized to 100 as per the following formula -

Normalized Score = {100-x W (or A)} / 40

Any of the industrial sector having air pollution (A) and water pollution (W) both but
no hazardous waste generation (H) , the joint score of air & water pollution will be
normalized to 100 as per the following formula - '

Normalized Score = {100 x (W+A)} / 80

Any of the industrial sector having air pollution (A) & hazardous waste generation
(H) but no water pollution (W), the joint score of air pollution & hazardous waste
generation will be normalized to 100 as per the following formula -

Normalized Score = {100 x (A+H)} / 60

Any of the industrial sector having water pollution (W) and hazardous waste
generation (H) but no air pollution (A), the joint score of water pollution & hazardous
waste generation will be normalized to 100 as per the following formula -

Normalized Score = {100 x (W+H)} / 60

14
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iv.

Vi.

@ 432

G : Developments :.

The existing Red ( 85 sectors) , Orange ( 73 sectors) and Green ( 86 sectors) i.e a total of 244
industrial sectors have been assessed as per the proposed formula by the Working Group. For
this purpose, concerned Engineers / Scientists from the Member SPCBs were also involved &
consulted during May 28-29, 2015,

After careful examination and consideration of the suggestions of concerned stake-holders the “Draft
Document on Revised Concept of Categorization of Industrial Sectors “ was prepared by the
Committee and circulated to all the SPCBs, PCCs and concerned Ministries for their information &
comments. The * Draft Document " was uploaded on the website of CPCB also for information &
comments of one & all.

The matter was discussed during the 170t» Board Meeting also and issues raised by the Board
Members pertaining to some of the industrial sectors were clarificd.

Responses were received from various concerned Ministrics, SPCBs, Industrial Associations
including individuals. -

Based on the above, final meeting was convened by the Secretary , MoEFCC with CPCB and
senior officers of MoEFCC on January 06, 2016 to resolve the issues appropriately and finalize the
‘Re-categorization’. Accordingly , following modifications in the ‘Range of Pollution Index “for

the purpose of categorization of industrial sectors were suggested :

> Industrial Sectors having Pollution Index score of 60 and above - Red category

»  Industrial Sectors having Pollution Index score of 41 to 59 -Orange category
»  Industrial Sectors having Pollution Index score of 21 to 40 -Green category
»  Industrial Sectors having Pollution Index score incl.& upto 20 ~-White category

Based on the final criteria as described in vabove , the final calegorization is as follows :

Category’of Existing Categorization Proposed (New)
Industrial Sector categorization
Red 85 60
Orange 73 83
Green 86 63
White = 36
Total 24 242

vii.  In the proposed categorization, some of the industrial sectors have been either deleted

due to duplication or merged with similar type of sectors on account of same
15
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.

Viii.

ix.

Go)

characteristics of pollution generation. In a similar way, some of the industrial sectors
are split into more sectors on account of variation in the raw materials /
manufacturing process. As a result final totals of the existing and proposed
categorizasion are different. _

The industrial sector which doesn’t fall under any of the above four categories ( Red,
Orange, Green and White) , decision with regard to its categorization will be taken at
the level of concerned SPCB/PCC by a committee headed by the Member Secretary ,
SPCB/PCC and comprisihg of two senior cadre Engineers / Scientists of the SPCB /
PCC in accordance with the scoring-criteria specified in this document.

The summary is presented in the following Table G-1 and final lists of Red, Orange,
Green and White categories of industries are presented in Tables G-2, G-3, G4 and G-5

respectively, which are self explanatory.

16
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Annexure
e n, N £ gt IS0 d1%
A dEa HGUUT ﬁ" o ARD
p CENTRAL POLLUTION CONTROL
L "3 (reafirewn gl at AT, WS TER)
@jﬁ'{b ) (ATESTRY GF ERWRONAT 11 & FORESTS. VT L hea
No. B-29012/ 855/ ClP A /2015.16 19.08.2015

Sub: “Harmonization of Classification of industries under Red / Orange / Green / White Categories™,

During the Conference of the Environment Ministers of States held in New Delhi during
April 06-07, 2015, it was resolved fo adopt pollution potential eriteria for cnlegoriz‘ahot} of R,_d
Orange & Green categorics of industries and that a Comumiltes be consbituted with State
feprosentatives. Further, in the 59 Conference of Chairmen & Member Secretaries of i’olﬂu!ion
Control Boards/PCCs held in New Delhi on April 08, 2015, it was agreed to constitute a
Committee to look into Categorization system of industries based on their respective pollution
potential index,

2. Accordingly, a Commiltee comprising the Chairmen of CPCB, APPCEH, TNPCE, MPECB,
MPCB, PPCB, WBPCB and MS, CPCB was constituted vide CPCB OM dated 23.0£2015 to
review & classify industrial sectors into different categories based on crileria of respective
pollution potential indices.

3. The existing Red { 85 sectors} , Orange ( 73 sectors) and Green ( 86 scciors) industrial sectors
have been assessed as per the proposed formula by a group of Scientists from CPCB . For this
purpose , concerned Engineers / Scientists from the Member SPCHs of the Committee were also
involved & consulted during May28-29, 2015, -

4. After careful examination and consideration of the supgestions of concorned stake-holders the
"Draft Document on Revised Concept of Categerization of [ndustrial Sectors ~ is prepared by
the Comunittee ,

In this context, the Undersigned is directed to forward a copy of the ” Draft Document on
Revised Concept of Categorization of Industrial Sectors to all the SPCHs, PCCs and concerned
Ministries for their comments. Accordingly, the samc is enclosed herewith and all the SPCHs, PCCs
and concerned Ministries are, hereby requested to provide their comments by 04092015, The
comments may kindly be sent through hard wpy as well as  soft Copy  at e-mail:

nkgupta.cpch@nic in , nkg ait.com . ')
=) \ _' -
Encl: As above ( \'-‘_)\ S,\\Sﬁ;_ -

INK. CGupta)
Incharge - £5§
To:
Al the State Pollution Control Boards / Pallution Control Committees
The Secretary, Ministry of Micro Small and Medium Enterprises, New Delhi
The Secretary, Ministry of Heavy Industries & Public Enterprises, Now Delhi
The Advisor & Incltarge , CP Division, MoEFCC, New Delhi
CPCB Website

ol A o

oW

i e @l ega TR, Refl-vooe
'Parivesh Bhawan', East Arjun Nagar, Delhi - 116032 -
q(;;m/"Tel_ - 43102030, H&T / Fax : 22306793, 22307078, 22067079, 22301532, 2250410

%97 / e-mall :cpeb@nic.in TaET 2 Website | wwi.cach nicin
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1.0 Introduction

Stone crushing sector is an important industrial sector engaged in producing crushed
stone of various sizes (40 mm.20 mm.10 mm. crushed sand, stone dust

etc) depending upon the requirement which acts as raw material for. various
construction activities.

Stone crushing operation releases a substantial amount of fugitive dust, which not
only pollute the environment, but also pose a health hazards to the workers and the
surrounding population. The growth in infrastructure is leading to increase in demand
of raw materials, thereby resulting in the need to set up new stone crushing units or
increase production from existing units. This poses a challenge to maintain the

ambient air quality, which is possible if environmental guidelines predetermined by the
industry concerned are followed.,

Inventory and information about stone crushing units gathered from 27 SPCBs/PCCs
(Arunachal Pradesh, Andaman & Nicobar island, Assam, Bihar, Chandigarh‘,
Chhattisgarh, Daman, Dadra & Nagar Havel'i, Goa, Gujarat, Haryana, Himanchal
Pradesh, Jharkhand, J&K, Karnataka, Kerala, Madhya Pradesh Maharashtra,
Manipur, Meghalaya, Mizoram, Nagaland, Odisha, Punjab, Sikkim, Tripura,
Uttarakhand), and the data received indicates that there are about 16,931 stone

crushing units with capacity ranges between 0.1 TPH to 1,400 TPH.

2.0 Classification of Stone Crushing Units

Based on the information received from SPCBs/PCCs, stone crushers may be

classified into small, medium and large-scale in terms of production capacity.

S.No.| Category |Production capacity (TPH)
1. |Small Scale ; Up to 25
2. |Medium Scale 26 10 100
3. |Large Scale 100above




3.0 Stone Crushing Process

The stone crushing process can be broadly divided in following stages:

3.1 Transpartation of raw material: Stones extracted from various sources are

transported to stone-crushing units by means of trucks, trailers or automatic dumpers.

3.2 Primary crushing: Mined stones are fed directly into the primary crusher through
stone feeders. The primary crusher breaks large stones and boulders into 100-140
mm size stones. Crushed stones are sent to secondary crusher for further reduction

into smaller sizes. Various types of crushers are used in stone crushing industry. Jaw
crushers are widely used as primary crushers.

3.3 Secondary crushing: After pﬁmary crushing, crushed stones are fed to
secondary crushers through conveyor belts. In this stage, stones are further crushed
to a size of 40-60 mm to 10 mm or even smaller. Stone crushing units use different

types of crushers for secondary crushing. Granulator or cone crusher is usually used
for secondary crushing.

3.4 Screening: From secondary crusher, crushed stones are transferred fo.r
screening through a conveyor belt. Screening is the process for segregating products
of various sizes. Different mesh size screens are aligned one below the other and
each screen is connected to a separate conveyor belt for discharging different size
products. Mass that remains on the screen is called ‘oversize’ and material that
passes through screen is called ‘under size’. Oversize is returned to secondary
crushers for further crushing and then again to screen. Under size is discharged
through a ‘telescopic chute’ and screened products of various sizes are conveyed to
stockpiles by belt conveyors. Different types of screens are used such as; grizzly-

type screen, vibrating screen and rotary screen. Vibrating screens are most
commonly used.




3.5 Tertiary crushing: Tertiary crushing is carried out in units that produce stone
dust as their primary product. Dust is usually a by-product of stone crushing process.
Units that produce dust, install a separate machine, usually roller crushers. Stones

of size 10-20 mm are sent to roller crushers for grinding into fine dust.

3.6 Product storage and loading: After crushing and screening, final product is
transferred to a conveyor belt which distributes the product into different stockpiles,
depending on size of the product. The product/fines are either stored as stockpiles or
directly loaded into trucks & dumpers and transported.

4.0 Environmental issues associated with Stone Crushing Units

The major environmental issue due to operation of a stone crushing unit is fugitive

dust emissions which is contributed by the following processes:

= Primary crushing: Primary crushers breaks large boulders into smaller sizes.
Crushing process as well as unloading of stones generate a substantial amount of
fugitive dust. Mechanism for water sprinkling is provided to reduce fugitive dust.
Some primary crushing areas are partially or completely covered with a shed as a
rﬁeasure to further prevent the fugitive dust emissions to surroundings, however
at some places partial coverings provided which do not appear to be sufficient to

such emissions.*

= Secondary crushing: Compared to primary crushing, fugitive dust emitted at
secondary crushing is relatively higher. Generally, insufficient covered shed

provided in the process results in fugitive emissions.

= Screening: Screening process is also a source of fugitive dust emissions. As the

material is conveyed to screen from secondary crusher, screen vibrates and thus,
separates the material of different sizes resulting into huge amount of fugitive dust

emissions. Generally, units provide covered shed and water sprinklers to combat

avh
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dust emissions hdbwever, improper design and operation of sprinklers and improper

covering is an issue.

Tertiary crushing: Fugitive emissions are generated during grinding of stones into
fine dust.

Conveyor Belt: Conveyor belts are primary means of transferring raw materials
and products from one end to the other. Movement of products on the conveyor
belts is a potential source of fugitive dust emissions. To reduce dust emissions,
water sprinkling arrangement is provided on each belt. Some units cover conveyor

belts either with sheets or thick cloth to reduce dust emissions.

Product releasa and storage: Fugitive emissions generated during transfer o_f
material through telescopic chutes is lower than that generating during direct
disposal of product on stockpile. Material, such as stone dust, stored in open areas

is are also a potential source of fugitive dust emissions.

Although no process waste water is generated from stone crushing units, however,
water is used for sprinkling, conveyed to settling tanks of appropriate size which is

recycled and reused in process.

5.0 Environmental Guidelines for Stone Crushing Units

The stone crushing units should adopt following environmental guidelines to

prevent/suppress fugitive dust emissions from their operation:

Source of emission : . Measures to be Taken
Unloading of raw *Water sprinkling with adequately designed nozzle
material for storage which produce tiny droplets of water should be
' provided during raw materials unloading .
Unloading of raw « Three sides and top should be covered and one
material into hopper side may be kept open for vehicular movement.

« Water sprinklers should be provided on approach
roads.

%2
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Primary Crushing/ Jaw | « Crusher should be completely enclosed by GIfMS

Crusher sheets on top and at least three sides completely
from the ground level. One side should have
provision of movable sheet/door  for|
movement/maintenance. '

« Primary crushers/jaw crushers should be covered| -
with tarpaulin/cotton cloth/suitable materials to
contain fugitive dust emissions (Figure-1)

« Water sprinkler system with adequately designed
nozzle which produce tiny droplets of water
should be provided at primary crusher/jaw crusher,
so that fugitive emissions are contained and
amount of water sprayed should be optimized.

Secondary Crushing » Crusher should be completely enclosed by GI/MS

sheets on top and at least three sides completely

from the ground level. One side should have

. provision of movable sheet/door for movement/

! maintenance. .

« Dry extraction cum bag filter followed by cyclone to
be provided for control of emissions.

Screening « Crusher should be completely enclosed by GI/MS

‘ sheets on top and at least three sides completely| -

from the ground level. One side should have

provision of movable sheet/door for movement/

maintenance. Door to be kept closed during
operation.

« Flexible covers where conveyors pass through the
screen house should be installed at entries and
exits of conveyors to screen house.

« Dust extraction system connected with bag filter to
‘be provided.

« Provision of water mist sprinkling systems with
adequately designed nozzle which produce tiny
droplets of water should be made at inlet/outlet of]
screens.

Tertiary Crushing » Crusher should be completely enclosed by GI/MS

sheets on top and at least three sides completely

from the ground level. One side should have
provision of movable sheet/door for movement/

. maintenance. Dust extraction system connected| .
with bag filter to be provided.

« Provision of water mist sprinkling system should be
made with adequately designed nozzle which
produce tiny droplets of water.
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Conveyor Belts Conveyor belts should be properly covered from node

to node with a thick sheet of suitable material along
with water sprinkling system with adequately
designed nozzle which produce tiny droplets of
water.

Discharge points Flexible Telescopic chute from top of discharge point

to the ground level should be provided (Figure-2 &
Figure-2(a)).

Product storage « Properly designed telescopic chute of adequate| -

length of suitable material should be provided at
ends of conveyor so that dust generated from this
section is contained at source.

« All open stockpiles for aggregates of size above 5
mm should be kept sufficiently wet by water|
spraying.

« Stockpiles of aggregates of 5 mm size or less
should be covered to ensure that same is not
carried away (or whipped out) by wind.

iii.

5.1 General Measures

Wind breaking wall: GI/MS/brick wall should be provided along the periphery of
crusher. Height of the wall should be 3-ft more than the highest node of the crusher.
Roads: Metaled/concrete roads should be provided within the premises. Ramps
and the entire ground area inside the premises should also be metaled.
Housekeeping: To curb the air pollution in the crusher premises, arrangement of
fotating water sprinkling system/fogger/Anti-smog gun should be provided. Water
sprinklers should have adequately designed nozzle which produce tiny droplets
of water, as such system is more effective in dust control with significant reduction
in consumption of water.Fine dust accumulated and bag filters in the crushing area
should be cleaned at regular intervals and the collected dust should be stored in
sacks for further sale or disposal.

Plantation: 2-3 rows of tall trees should be planted around the periphery of crusher.
Housing should be open for movement of mechanical drivers, conveyor belts, etc.

should be sealed properly with flexible rubber flaps.

153N



vi.

vii.

viii.

Name of the unit, contact details of the owner and address of the unit, plant
capacity and date of issue of CTE/CTO from SPCBs/PCCs should be displayed
on the display board at the entrance.

Transportation: Vehicles carrying any kind of material should be completely’

covered.

Regular wetting of roads should be done to suppress dust within the premises to
control dust emission re-suspension.

Water consumption and handling: Unit should provide settling tanks of appropriate
size and recycle & reuse of the water in process. Crusher should provide a water
storage tank with adequate capacity. In case of use of groundwater, stone crushing
unit should obtain permission to extract groundwater from the Central Ground
Water Authority (CGWA)/Ground Water Department (GWD) of the State/UT. Unit
should maintain proper log book of consumption of fresh water. Depending on
availability, efforts may be made to use STP treated water instead groundwater to

control emissions from process activities.

6.0 Regulatory/Monitoring Mechanism for Stone Crushing Unit

iii.

Stone crushing unit should obtain Consent to Establish (CTE) and Consent to
Operate (CTO) from the concerned SPCBs/PCCs.

Unit while applyjng for CTO/renewal of consent, should upload the duly filled
checklist attached at Annexure-1 along with digitally tagged photographs and
videos of the crushing unit to ensure compliance of the conditions mentioned in
the guidelines. SPCBs/PCCs should digitally verify the said conditions before
issuance of CTE/CTO/renewal of consent. ‘

CCTV/PTZ cameras should be installed at the entrance and all comners of the
premises of the unit covering entire area with minimum of 30 days data storage.
Stone crushing unit shall pomply with emission norms prescribed under the
Environment (Protection) R"ules, 1986 and conditions laid down in CTO by
concerned SPCB/PCC.
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Xi.

Online/manual ambient air monitoring systems toc be installed in crusher zone as
per CPCB/SPCB guidelines — in upwind and downwind directions.

Stone crushing unit should develop green belt as per the plan approved by
concerned Department of the State/UT.

Local authorities should associate with stone crusher associations for the
construction of metalled road in the entire crusher zone.

A District Level Committee should be constituted under chairmanship of District
Magistrate/Deputy Commissioner so that surprise inspections for surveillance of
stone crushing units located under their jurisdiction can be carried out on regular
basis. |

Health survey of workers should be carried out by the stone crusher on half-yearly
basis. ®

New Crushers should be allowed to operate only in dedicated crusher zones as

per the siting policies of SPCBs/PCCs.

Stone crusher unit should be operated only during day time (i.e. 6.00 AM to 10.00

PM ) to avoid inconvenience to the nearby residents due to ambient noise.

Figure-1: Covering of Primary/Jaw crusher

o

1



Figure-2: Chute from top of discharge point
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Figufe-Z(a): Chute from top of discharge point

Annexure-1

Format/Checklist for S3PCBs/PCCs before issuance of CTE& CTO

S. Fugitive Emission Source Checklist for compliance of conditions of Yes/No

No. |Locations Environmental guidelines

1. Unloading area of raw material,|Water sprinklers installed with adequate

primary  crusher, Screener,|designed nozzles (Upload photolvideos).

conveyors belts and transfer|

points
2. Primary crushers, Secondary Enclosures by GI/MS sheets on top and at
crushers, Screeners and tertiary[least three sides completely from the ground
crushers level (Upload photo/videos).
3. Secondary, Tertiary- crushers Dry extraction cum bag filter followed by
and Screener . cyclone.
' (Upload photo).

4. Covering of Conveyor belts Covering of Conveyor belts
from node to node with a thick|[(Upload photo).

sheet of suitable material

4 At discharge points Flexible Telescopic chute from top of
discharge point to the ground level (Upload
photo).

5 GlIMS/brick wind breaking wall [Wind breaking wall (Upload photo)

of 3-ft more than the highest

node of the crusher along the

periphery of crusher

General

6. Wind breaking wall GI/MS/brick wind breaking wall of 3-ft more
than the highest node of the crusher along
the periphery of crusher (Upload photo)

- 11




Roads

Metalled/concrete  roads  within ~ the
premises. Ramps and the entire ground
area inside the premises should also be

metalled

premises

Suppression of dust within the

Arrangement of rotating water sprinkling.
system/fogger/Anti-smog gun in  the
premises to suppress dust within the
premises to control dust emission re

suspension

Green

belt

Plantation of 2-3 rows of tall trees around

the periphery of crusher

Display board

Display board at the entrance, having name
of unit, contact details of owner and address
of unit, plant capacity and date of issue of
CTE/CTO from SPCB/PCC

. .

10

11

12

Covering of vehicles

Covering of vehicles carrying any kind of

material .

CCTV/PTZ camera

CCTV/PTZ cameras installed at the|
entrance and all corners of the premises of]
the unit covering entire area with minimum of

30 days data storage

Photos/videos

Upload photographs/videos ensuring
compliance of all conditions as mentioned in
the guidelines while applying CTE/CTO/

Renewal

kkkk
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Annepre K2 -5

No. J-11013/41,'2006-1A.1I(I)
Government o " India '
Ministry of Environmeiit and Forest:
LA. Division
Paryavaran Bhawan,
CGO Complex, Lodi Road,
New Delhi-11003

Dated the 22" September, 2008
CIRCULAR

Subject: Clarification regarding applicability of EIA Notification,
2006 in respect of the Beneficiation Plant-regarding.

State Pollution Control Board, Onsaa has sought clarification regarding
apphcabx!nty of EIA Notification dated 14" September, 2006 to stand alone iron
o&é rusher, when the process involves crushing and screening (sizing of ore

ly)

through dry route without upgrading the quality of ore. The matter has
been examined in the Ministry.

It is clarified that crushing and screening (sizing of ore) without
up&{admg of quality of ore is not covered by the provisions of the EIA
NOt‘ncatlon 2006. However, necessary clearance under the provisions of the
Water (Preventton & Control of Polluticn) Act, 1974, the Air (Prevention &

Control of Pollution) Act, 1981and any other Acts as may be applicable to such
projects should be obtained.

This issues witH the approval of thc competent authority.

£0. Lor gl

(Dr S KA agais va!‘

Director

To: :

(1) The fiember Secretary, All SPCBs/ UT Pollution Control

Committees.

(2) The Secretary, Department of Environment of all States/ UTs

(3) The Member Secretary of all SEIAAs

(4) Ali Officers of IA Division

(5) All Regional Offices of the Ministry of Environraent and Forests
Copy to:

PS to MOS (E).
’ PPS to Secretary (E&F).
32, PPS to AS(IMM).
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TIiERoT 3T 9 A
e

¢ fewel, 28 e, 2014
LA, 637(3).—F=1T TFR, AR (Feew1) 2Afuf=m, 1986 (1986 H1 29) F 41 23 BRI Wae vifwral
F T FW T IR AT HT W 5 S oneiA 3w fafea v B v (FEm) sftEE, 1986 ST 3w
SU-YR (3) F AR S R g e oy T wdt T i WeReaEs TR Taem aifel (R e
TS UTEN IR WIHE RRl T R) W I WHEN g S st & s wiedest @ e s
H TG R SRt v @ efra @ o F s TwEE w5 SR ad@e) Aee 99 59 9w
W I F A fF S weR vhRd # O yerEeE w1 S s gsi @ sa affem 3 uw 5 8
I F WE EAA | FHEA, A B AR K @ W o fed W OUE FEGR AE9aE $, A% ST @ A
m*mmmmﬁwwﬂmwﬁmmmmmaﬁ@ﬁw

W H vfadl w1 qeEsT S 8
(5. 9-11013/2/2013-3E € (378) )
MINISTRY OF ENVIRONMENTAND FORESTS
NOTIFICATION
New Delhi. the 28th February, 2014

S.0. 637(E).—In exercise of the powers conferred by section 23 of the Environnent (Protection) Act, 1986 (29 of
1986), the Central Government hereby delegates the powers vested in it under section S ol the said Act (o all the State and
Union Territory Environment Impact Assessment Authorities (Hereinaflter referred 1o as the said Authorities) constituted

by the Central Government under sub-section (3) of section 3 of Environment (Protection) Act, 1986, to issue show cause

notice to project proponents in case of violation of the conditions of the envioronment clearances issued by the said
Authorities to projects or activities within their jurisdiction and to issue directions to the said project proponents for
keeping such environment clearances in abeyance or withdrawing them, if required. for violations. subject to the condition
that the Central Government may revoke such delegations of powers or may itself invoke the provisions of section 5 of the
said Act, if in the opinion of the Central Government such a Course of action is necessary in the public interest.

[No.J-110132/2013-1A. (I)]

AJAY TYAGI, JU. Secy.
950 GL/2014 ()

dba |
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srferger
7 fReell, 28 Y, 2014
T3, 638(37).—F519 THR, T (TRAT) ARfram, 1986 (1986 T 29) F 4 19 F @UL (F) 571 &
sﬁammmmmmmvmaﬁmmmmwmmeﬂ(nnwanﬁmﬁ—fw—v{ﬁJﬁ
SeRTRE & W IH AR WY (2) § Ifeelan Wi A sy w5 i Fd 2

AT
ExEccics ' ElEeavrE eeat ‘ HAferpfar
(1) (2) (3)
i OO (W) STfUfTEE, 1986 1 M 3w UMW (3) i U W WA T

314 5T TER g Mad T 4 WA TS T
FHrETE Wi (TR e )
2 T SR S T (T ETE.) & el TR FEerl Satam S A e gm awl-
H T FE RIS, T W 9 AW G 96T a9 Hww (A weie s 5 st
[ S=11013/2/2013-3T T (3TE) ]
S99 @, Hge afae

NOTIFICATION
New Delhi. the 28th February, 2014
S.0. 638(E).—In exercise of the powers conferred by clause (a) of section 19 of the Environment (Protection)

Act, 1986 (29 of 1986). the Cential Government hereby authorises the Authority or officer mentioned in column (2) of the

Table hereto for the purpose of the said section with the jurisdiction mentioned against each of them in column (3) of that
Table: ;

TABLE
S.No. Authority/Officer Jurisdiction
1) @ 3)
L. State or Union Territory level Environment Impact Whole of State or Union Territory

Assessment Authority (SEIAA) constituted by the
Central Government under sub-section (3) of section
3 of the Environment (Protection) Acl. 1986.

2. Any Director, Conservator of Forests or Additional Jurisdiction of the Regional Office as
Principal Chief Conservator of Forests Posted in decided by the Ministry of
any of the Regional Offices of the Ministry of Environment and Forests

Environment and Forests (MoEF).

[No.J-11013/2/2013-1A. (I)]
AJAY TYAGI. JL. Secy.

l‘rmlcd by the Manager, Government of  India PlLs\ Ring Road, Mayapuri. New Delhi-110064
and Published by the Contoller of Publications, Delhi-11005.
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13T, 1886(3).—Fald TR TATHL X 77 9T F qEad] woerd & qafawny (dvaqm)
arfafaae, 1986 F¥ &m=y (3) & IT-4TT (1) 3T IT-HT (2) F @ (v) F AN w2 ot F1 940 575
B, FATar gHTATE fRerioor sfergan, 2006 (S s9d g8 waTd $3rsT wfer=a, 2006 #27 T ),
aRerrsTe i F#awT vt ¥ fory g wataoefty w5t smares 3w & P, we Finan 15333, aTPﬁa“
14 Tord=rT, 2006 ETT THIIAT HT 3

IR T AT g e i (Tardun) 7 v 5@ g F asfiw qi geat §
forg wafeor @it (541 TR o) wgee F R s aftet # sie wv i oe s o
FTSY AT, 2006 F Frai-aa & forg wgieeor (s2e) afdfam, 1986 £ 4y 3 it 39-amr (3) &
srefier Fora T

ST T qATECT FATATE RO SEFr § g3 iaer w9t qeard wiwar § e dgg ant
TATH AT TTH FHRAT & ST Toq T I G0 H[E Sorat o Fo A araeff fivem F fro afcyer
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A I, Tl qER, THtEw (e e, 1986 % Few 5 % su-faaw (4) F Arg qied
th(ﬂjcam) ferfram, 1986 (1986 FT 29) F T 3 Y T9-4TT (1) AT F9-4RT (2) F &= (V) BT
S AR AT S A g I Frarwt ¥ frrw 5 % aw-fraw (3) ¥ w (%) 5 sl Ao A e A
FHIH FLA % THG, AHRd F ARG AR F e AT U A HeArerd v ST S
F13. 1533(3T), AT 14 Ryawae, 2006, 41 srfdreen & Fraferfaa =i dofram awdl £ 747-

I AT - ‘ | |
(1) 9T 4 &, 3987 (iii %) % v W=, Rrefri wa@r so, wut; -

(ili F) TFTT T&T T TR 7T GT&T TgeT 7 AT & a7 [ FHT GHIT F1T GFEHA S HGIATY,
YIFIAF STTRTA THT STATTTHATS 3 F7797 [T qa7 ‘@ qRIITr7al @1 afdgi=a [#47 77 § 97 THT
: FEAFAT AT @HIAT T AT a7 Gt TRATTTS 3 SHefiT 7T & FgFe ATl w1 a6 A &
1T S 5 SIAGTAT § 7T STEF T aHI-AHaT & Gfaw FefEd § S} aaT-auT 07 e dag 7 797
AT TrAEST F QR FA E T AT wTT T g @ GRATAT 5w AT AT S

(2) T H, -
(i) 7T 1(F) % |TAA, -
(F) =9 (3) ¥, -
(F) T-Fer @99 9g F g9y § "> 100 gFAT @A qgT " F A 07, Hufetan @ s,
HIIq: -

"I F AATAT AT THE @A @ 9 F qae § >250 FFa? @=7 127 47",

(@) ">150 FFAL" Wi, 3o AT A& F #4779, "> 500 THRAT" TAF, AFZ AT 447 74 ATC,
(@) & (4) F, - '
() TX-FIAT @A F Hae § <100 FFEIT G T & F 241 T,
"TT GIAT @AT UZT F GFT & TH1 @7 YT GF A FIIT T JAATET T THE @A GIT 92 &
gaer 7 <250 FFIT AT G5T G
(@) "<150 FFAT" 3 TATHT, AT ST AT F T 9T "<500 ZFeg" F TlF, 3 A7 31277

ST,
(if) 7 1(1) F |19, -
(F) ¥ (3) H, -

() 9 "@EAT (i) #, "> 50 HIETZ, T 1=hl, 1 3T AL 6 T 7 "> 100 HIATATZ "wfveF, SAihg
T AeTT T SO,

(@) 79 g (ji) =i I defaq yfateat w A G s,
(@) =T (4) F, - :
(%) ] G&AT (i) §, "<50 ATETE T, HF AT T F T 99, "<100 TR T F, AFL AT A7
BRI
(@) FH e (i) ¥, -
(1) "3t <50,000 A" erex, TefF ST i F7 AT BT SITUA,
(I1) foig () & =Tt &, "4 <50,000" &7, 1 ST of 7 v Frar s, |
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[ATT II—Eve 3(ii)] STTE T TSI ¢ AHTETCT 3

() & (5) &, o WA (i) 3 e, Ao ww de sqenia B smo, gt -

(i) HTTHT 72) & Fafaa fars qRIrT s 71 o717 327 w77 97 99 7 gfad T ¥ @97 347
T

(iii) ® 1(%1) F =TI,

(F) &9 (3) &, "> 50 FrATE" T, At AT ety F T T, "> 100 WA WA, AT A7 AAT
T TET SATTAT,

(@) & (4) F, "<50 FraTE T, 9 AT @7 F A 0, <100 AT G, AR A7 qA7
ST,

(iv) 7T 2(F) wEm, -

() w9 (3) &, ">1" wefient ST 3 T T, ">2.5 "FeATT AT AF FT AT AT,
(@) TS (4) &, "<1" T ST 379 F w1 R, "< 2.5" el i 7 7@ A0,

() & (5) 3, Frerar o ¥ qeary, Frefrfa &R siqsenfia far s, i -

"W@@?%W%Wﬁ?ﬁ%mqﬁﬁquﬁmﬁﬁmw
TRAYTATS F frT e @HT ¥ FgarK FHT &7 a7 7% w7 7%, JANE1, f@=re 4T ST
T BT ,

(V) 92 2 (@) F 9T, -
() T (3) F, Frerama wiafeat &1 = G so;

(@) =W (4) &, "<0.5 Ffere Afig 1 Semma S, o, 9rew AT quT F A O, AT At
i TReTISTT, TRsRTer Y TiRAT O e R f{e erex @ S,

() = (5) &, e 4= 3 wara, et G @ s,
AT - )

nsfrqe fRura T GEAY F ATT TR @ TS e g7 & T e w7 a7 fEs
T ST <R AT TRy, ST TR, AT TRt & e e Hm § aqe

(vi) 72 7 (F) F T,
(F) & (3) H, "ot aRdrorTen” qrest 3 wr a< g ¥ i e T S
(@) T (4) o, el sia:zafoa fRar s, st -
[WT. ®. ;e 3-22/10/2022-3150. 111]

T, AT FHR AT, g qia
froqur: g aAfergET AT # TTTA, AU, A |, e I, Y- (i), §EAT .41, 15633(%), A
14 dax, 2006 T TR A % ff @ stfegEaT Jer Frar 1807 (), arie 12 =i,

2022 T faw Fergs =T 147 97 |
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 20th April, 2022

S-O.-1886(E).—WHER_EAS, the Central Government in the erstwhile Ministry of Environment
and Forest§, in exercise of its powers under sub-section (1) and clause (v) of sub-section (2) of section (3)
of the Env1‘ronment (Protection) Act, 1986 has published the Environment Impact Assessment Notification,
2006 (hereinafter referred to as the EIA Notification, 2006), vide number 8.0.1533 (E). dated the 14th
September, 2006 for mandating prior environmental clearance for certain category of projects;

And whereas, the State Environment Tmpact Assessment Authorities (SEIAAs) have been
constituted under sub-section (3) of section 3 of the Environment (Protection) Act. 1986 for
implementation of the EIA Notification, 2006 at State level for exercising delegated powers to consider and
grant Environmental Clearance (EC) for all proposals under Category B;

' And whereas, the SEIAAs have gained substantial experience over the past fifteen years in the EC
appraisal process and the process at the State level has also been made completely online through the
PARIVESH portal for efficieitt and transparent disposal of EC proposals;

And whereas, the Central Government deems it necessary to further decentralise the EC process for
facilitating clearances at State level;

And whereas, as on date, category ‘B’ projects, relating to national defence and strategic
importance with significant element of security involvement are also being appraised at the State level
which, the Central Government deems it necessary to be appraised centrally taking into account national
security concerns;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986),read with sub-rule(4) of rule 5 of
the Environment (Protection) Rules, 1986, the Central Government, after having dispensed with the
requirement of notice under clause (a) of sub-rule (3) of rule 5 of the said rules, in public interest, hereby
makes the following further amendments in the notification of the Government of India, in the erstwhile
Ministry of Environment and Forests, number S.0. 1533 (E), dated the 14th September, 2006, namely:-

In the said notification,-
(1) in paragraph 4, for sub-paragraph (iii @), the following shall be substituted, namely:-

(iii a) Such Category ‘B’ projects, relating to the National defence or strategic or securily importance or
those as notified by the Central Government on accouil of exigencies such as pandemics, natural disasters
or to promote environmentally friendly activities under National Programmes or Schemes or Missions or
such projects which are inordinately delaved beyond the stipulated timeline as laid down in this
notification and also ineet the criteria as laid down in this regard from time to time, shall be considered at
the Central level as Category ‘B’ projects;

(2) in the Schedule,~
(i) against item [(a),~
(a) in column (3),-

(A) for ‘.‘>100 ha. of mining lease area in respect of non-coal mining lease™, the following shall
be substituted, namely:—

“>250 ha mining lease area in respect of major mineral mining lease other than coal™;

(B) for the symbol, figures and letters “> 150 ha”, the symbol. ligures and letters *> 500 ha”
shall be substituted;

(b) in column (4),—

(A) for “< 100 ha of mining lease area in respect of non-coal mine lease™, the following shall be
substituted, namely:— -

. All mining lcasp area in respect of minor mineral mining leases and < 250 ha mining lease area
in respect of major mineral mining lease other than coal™;




%90

(AT L—Eve 3(ii)] T 3T T AT 5

—

(B) for the symbols, figures and letters “< 150 ha”, the symbols, figures and letters “< 500 ha™
shall be substituted;

(ii) against item 1(c),—
(a) in column (3) -

(A) in serial number (i), for the symbols, figures and letters “2 50 MW", the symbols,
figures and letters “>100 MW shall be substituted;

(B) serial number (ii) and the entries relating thereto shall be omitted:
(b) in column (4),—

(A) in serial number (i), for the symbol, figures and letters “< 50 MW, the symbol. figures
and letters “< 100 MW?” shall be substituted; ’

(B) in serial number (ii),~
() the word, symbol and figures “and < 50.000 ha.” shall be omitted:

(I) in point (c) in the table, the word, symbol and figures “to < 50,000 shall be
omitted:

(¢) in column (5), after serial number (ii). the following serial number shall be inserted,

namely:—

“(iii) Irrigation projects involving Inter-State issues shall be appraised at Central level without
change in category.”;
(1i1) against item 1(d),—

(a) in column (3), for the symbols, figures and letters “> 50 MW?”, the symbols, figures and letters
“>100 MW" shall be substituted;

(b) in column (4), for the symbol, figures and letters “< 50 MW, the symbol, figures and letters
“< 100 MW shall be substituted,

(iv) against item 2(a),—

(a) in column (3), for the symbols and figure *>17, the symbols and figures “= 2.5” shall be
substituted;

(b) in column (4), for the symbols and figure “<I”, the symbols and figures "< 2.5” shall be
substituted;

(c) in column (5), after the existing paragraph, the following paragraph shall be inserted, namely:—

“Integrated coal mining projects with washeries located within mining lease area shall continue to
be considered at Centsal level or State level. as the case may be, as per the extant threshold for coal
mining projects.”; :

(v) against item 2 (b),—
(a) in column (3), the existing entries shall be omitted;

(b) in column (4), for the symbol, figures, words and letters “< 0.5 million TPA throughput”, the
words “All mineral beneficiation projects irrespective of the procedure for beneficiation™ shall be
substituted;

(c) in column (5), after the existing paragraph, the following paragraph shall be inserted, namely:—

“Integrated mining projects with beneficiation plants located within mining lease area shall
continue to be considered at Central level or State level, as the casc may be, as per the extant
threshold for mining projects.”;

(vi) against item 7 (a),—

(a) in column (3), for the words “All projccts”, the words “All new projects” shall be substituted;
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Note :

(b) in column (4), the following shall be inserted, namely;—
“All expansions projects, including airstrips, which are for commercial usc.”..
[F. No. 1A3-22/10/2022-1A.111]
Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.

The principal notification was published in the Gazette of India, Extraordinary, Part 11, Section 111,
sub-section (ii), vide, number S.0. 1533(E), dated the 14th September, 2006 and was last amended,
vide, the notification number S.0. 1807(E), dated the 12th April, 2022.
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